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MR. DEPUTY-SPEAKER:, It is • 
much broader question. 

SHRI  SHRI CHAND GOYAL: He 
bas aaid notblDg about tbe Himachal Pradesb 
emplo)eC8. 

THE MINISTER OF STATE IN THB 
MINISTRY OF INFORMATION AND 
BROADCASTING. AND IN THE DEPART-
MENT OF COMMUNICATIONS (SHRI 
I. K. GUJRAL): Sir, I have not seen a 
a copy of tbe letter which Shri Madhu 
Limaye bas addressed to the Speaker regard-
inS Samachar Bharati. 

SHRI MADHU LlMAYE: And to 
you. 

SHRI I. K. GUJRAL: I said, copy of 
tbe letter. 

ODe impression that I would like to 
remove is that we have never said tbat 
we were goinll to set up some trust or 
lOme otber authority. We were given 
lOme information that some trust was 
being let up. 

We have laken note of tbe other point 
tbat Shri Madhu Limaye has mentioned. 
The difficulty is, a, you know. that news 
agencies and newspapers are independent 
in tbis country. 
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SHRI I. K GUJRAL: ThaI is right. 
Our inrormation is that steps in the direclion 
in which Shri Madhu Limaye bas indicated, 
are being taken. 

SOME HON. MEMBERS rose-

MR. DEPUTY-SPEAKER: We have 
finished tbis. I would request you 10 co-
operate. Otberwise, tbere is no end to it. 

SHRI RAJASEKHARAN: Tbe Deputy 
Foreip Trade MiDister is here. Let him 
answer my query. 
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MR. DEPUTY·SPBAKER: I would 
request you to cooperale. (Interrupt/ona) 
This way I will not be able to say anythiDg. 
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MR. DEPUTY-SPEAKER: Kindly 
cooperate witb me. If we run tbe busin_ 
of tbe House in a busiacs,like way, we will 
be able to reacb that. 
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. ClaUlle 14 of the Bill says tbat this will 
~ W fiIi ~ f<"l11; ~ ~  it ~ also be extended to the Distri..:ts of Kohima 
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72 aifi ~ ~ ru ~ rr  I says that it extends to the whole of india. 
I have studied the amendment uptodate In 
fact there used to be one saving clause that 
it does not apply to the Stllte of Jammu and 
Kashmir. But ~  those word, were 
excl uded and deleted in the year 1958 and 
sinee then the entire Act has been elltended 
to tbe whole of India. But this provillon 
that it will also be extended to the 
districts of Kohima and Mokokchuna 
indicates as if these two districts have been 
out of the purview of this Act and as If 
these two new districts have been added to 
the territorry ..r India. I think this is a 
leaal  infirmity for which absolutely there is 
no justification. 

SHRI RAJASEKHARAN: What aboul 
my query? Tbe Deputy Minister of Foreisn 
Trade is here. Let him answer my question. 
tlllterrupr/ons) 

MR. DEPUTY·SPEAKER Order, 
please. As I said in the very be.inninll, so 
many Bsues bave been raised reliltin. to so 
many Ministries. Some Ministers may be in 
a position to reply and othelS may not be 
in a position to reply. But all Ihe points 
that have been raised will be duly noted and 
the Government should take action. I 
would request Sbri Bal llaj Madhok also to 
cooperate witb me. I called his name but 
he was not present. Now, we have finished 
tbis. If I 110 back, t here will be no end to il. 

SHRI BAL RAJ MADHOK: If you 
had 10lle to another item, 1 would nut have 
insisted. But you are still on it ... 
(IlIt"rruptloll) 

MR. DEPUTY·SPEAKER haye 
allowed all Members to make their 
submissioDl. Tbat staae is oyer now. Now, 
we 10 on to the next Item. 

15.15 bra. 

CENTRAL SALES TAX (AMEND· 
MENT) BILL-

THE! MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI P. C. 
SETHI): I bell to move for leave to 
introduce a Bill furth", to amend Ihe U:ntral 
Sales Tax Act, 1956. 

MR. DEPUTY·SPEAKER; Motion 
moved : 

"Tbat leave be aranled to introduce 
a Bill furtber to amend tbe Central 
Sales Tn Act, 1956." 

SHRI  SHRI CHAND GOYAL 
(Cbandlprh): Sir, I will oppose this Bill 
on four constitutioDai and lellBl infirmities. 

(2) In clause 3 have ioserted a new 
section, Seetion 6A wh ich throws the burden 
of proof on the dealer in the calC of 
transfer of JOOds otherwise than by way of 
sale. In this respect I wish to submit that 
the Central Sales Tax or any sales tax Is 
leviable only on the sales. SUPPOIlng a 
dealer transfers his goods from one ~  to 
another under a contract of agency or from 
a principal to bis aaent or from an agent to 
his principal, then those transfers cannot 
be lubjected to the levy of sales tax. The 
Central Sales Tax has adopted the definition 
of sale from the Sale of Gooda Act which 
says that a aa1e ia a traDlfer of 100ds,for 
consideration whether in cash or for deferred 
payment. My respectful submission in this 
bebalf will be that only sales can be sub-
jected to the levy of sales t811 and no other 
transfer. This new provision is throwing 
tho burden of proof on the dealer. Suppos. 
inl.oods are transferred Irom one State to 
another, tben the burden is thrown on him 
to plove that these loods have been tflns· 
ferred not by way of sale but by another 
mode of transfer. Tbis lIoes contrary to 
!be provisions of the Indian Evidence Act. 

MR. DEPUTY ,SPEAKER : Now you are 
Boina into the merils of the Bill. You are 
only to oppose the introduction of the Bill. 

SHRi SHRT CHAND GOYAL: 1 am 
dealinl only with tbe lepl points. I am 
not lIoiDIi into tbe merits of tbe Bili. 
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